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Th ft o T l phone ir d Cable 

KISH ORB 

(a whether th re ha een an increas 
in the numb r of thef of t lephone 
cabl ; 

) if so the details of theft of tele-
phone c ble during th l t thr e yea , 
ye r-wi ; 

{c) the 11 .mber of 
connection with the 
wires r-nd Cl'bl ; 

{d) whether the arre ted per on includ-
ed the employees/e ·-employee of the 
Communication Ministry and if so, the 
detail thereof; and · 

( e) what action ha been ta en against 
them ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF COMMUNICATIO S 

HRI VOGE DRA MAKWANA): {a) 
to ( e). The information i being collected 
and will be laid ~n the table of the House. 

w e for land.le labour 

3591. SHRI KRISHNA PRATAP 
OH:. Will the Mini ter of LABOUR 

AND REHABtLIT A TIO b plea ed to 
tate: 

( ) whether Government are aware of 
the f ct that the co t of livin has in-
creased; 

(b) whether Government have written 
to State Governments to review the mini-
mum wag fi ed for the landle Iaboure 
year go; and 

(c) if so, tho r pone of the State 
Governmen and whether Government 
propo e to bring any fre h Central legis-
lation in this r gard? 

THE ISTER OF STATE IN THB 
HNISTRY OF LABOUR AND REHA-

B! ITATIO ( HRIMATI MOHSINA 
IDWAI): (a) Ye, Sir. 

(b) At the 31 t Se ion of the Labour 
Mini ters' Conferenc~ held in July 1980 




